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BEFORE THE HON'BLE NATIONAL GREEN T~NAL, 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 1225/2024 
(I.A. No. 82/2025) 

IN THE MATTER OF: 

Amit Kumar .... Applicant 

Versus 

Union of India & Ors. . ... Respondent( s) 

REPLY ON BEHALF OF THE RESPONSDENT NO. 5 & 6, 
UTTAR PRADESH POLLUTION CONTROL BOARD, IN 
COMPLIANCE TO THE ORDER DATED 07.02.2/.PASSED 
BY THIS HON'BLE TRIBUNAL 

1
,,. 

I, Geetesh Chandra S / o Sh. Radhey Shyam Chandra, 
aged about 46 years, presently posted as Regional Officer, 
Uttar Pradesh Pollution Control Board (hereinafter UPPCB), 
Muzaffarnagar do hereby solemnly affirm and state as under: 

lf 
1. That I, deponent in the official capadt~ mentioned above, 

2. 

am acquainted with the facts and circumstances of the 
case and as such competent and authorized to swear 
this affidavit. 

,,J\i'( .;, .. . -
' That the gnevance ID the present matter IS that 

respondent no. 15, M/s. Kuber Traders is engaged in the 
processing and storage of char, pyrolysis. o oyil,. nd furnace 

PRERNA iY /4' 
I\Jl.l.11'4-r"<I i 

_ --:" \ ~• 

AfiNAGAR , 

\ 4 Ml\'< ~ 
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~ 
oil and is causing severe environmental poll~on and 
creating health hazards and the unit is operating without 
having necessary environmental clearance and without 
obtaining consent to operate or NOC from UPPCB in 
close proximity to residential areas, schools, temple and 
emitting pollutants including dangerous /hazardous 
gases. 

3. That the officials of the UPPCB carried out the inspection 
of the unit in question on 17.08.2024. During inspection 
the unit found established and operating without 
obtaining 'No Objection Certificate' and 'Consent to 
Operate' under Water (Prevention and Control of 
Pollution) Act, 1974 and Air (Prevention and Control of 
Pollution} Act, 1981 wherefore the Notice has been 
issued against the unit vide letter no. 599 / G-

_ . .,::t'O-D~~ 104/IGRS/Shamli/2024 dateci 24.08.2024 by directing 
;/-' \;/_,.--·--< ... ..;__), .. "' 

1 
to shift the unit outside the 500 meter periphery of the ,'' ( f:; J::;NA TY' .. \ \\ 

! 1 . }\:J:fii\,-1·; • \ <· \\ educational, religious institution, hospital . and 
\ :.:·)~ __ '.V:_~;,:,/~t~~t;~

1 
.,,/ residential areas and also to apply for No ,0bjection ~" .,; . /4~--r /i /4 • \~:t:r>~~!,,;·~---~:::::J~ Certificate and Consent to Operate. ,._. ,) ~ ... -•, -~t' ">:1/ 

~j 
,-,,;;~~-

A true copy of the letter no. 599/G-
104/IGRS/Shamli/2024 dated 24.08.2024 is annexed 
herewith and marked as ANNEXURE R5&6/l. ,/ 

,1-' 

4. That further in compliance of the order dated 17.10.2024 
passed by this Hon'ble Tribunal the inspection of the 

MU 

N 
10TAR'f 
FFAtiNt\GAR 

\ 4 MA~ 2~2' 
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unit in question has been carried out by the joint 
committee on 21.11.2024 and UPPCB has filed its 
detailed response on 06.02.2025 before this Hon'ble 
Tribunal for consideration. 

5. That vide its order dated 07.02.2025 this Hon'ble 
Tribunal has directed the answering respondent to file its 
reply in pursuance to the averments made by the 
applicant vide present interlocutory application. / 

~01.'6 

6. That in compliance to the direction passed by this 
Hon'ble Tribunal and in pursuance to the report of joint 
inspection, a joint inspection of the unit M/ s Kuber 
Traders, Khasra No.-110, Village Bhatti Majra, Tehsil­
Unn, District-Shamli have again been conducted by the 
UPPCB and Officials of Revenue Office, 

That during inspection the unit was found not 1n 
operation. The seal is finds fixed on the electrical panel 
of the electric motor as mentioned in the joint committee 
report filed in compliance to the direction passed by this 
Hon'ble Tribunal vide its order dated 17.10.2024. 
Further, during inspection, a DG Set having Capacity of 
65 KVA without and RECD found in the 

r 
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premises. The said DG Set has also been sealed by 
UPPCB. The photographs taken during in being attached 
herein below: 

8. That on account of illegally establishment and operation 
of the unit in question without obtaining consents under 
Air Act and Water Act, the UPPCB has issued a closure 
order under Section 3 lA of the Air (Prevention and 
Control of Pollution) Act, 198 i, as amended, against the 
unit vide letter no. H28164/C-3/Vayu-622/2025 dated 
14.05.2025 along with imposition of environmental 

,· ... , 
?RE.RI .-{,,., ... • 

. -.\· 

AGAn 
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PLEi 

compensation Rs. 6,06,250 /- in accordance to the 
methodology developed by the CPCB.A copy of the letter 
dated 14.05.2025 1s being annexed herewith as 
Annexure R5&6/3. 

Further, a letter has been sent to Electricity Department 
Shamli for disconnection of Electricity Supply by UPPCB, 
Muaffarnagar vide letter no. 163/OA No.-1225/ A~ 
Kumar/Shamli/2025 dated 14.05.2025. r:V 

'()~tr 1~~-A copy of the letter dated 14.05.2025 1s being annexed 
herewith as Annexure R5&6/4. 

Deponent 
VERIFICATION / 

Verified at M uzaff arnagar on this the 1 ½ th day of May, 
2025 that the contents of above affidavit are true and correct 
to my knowledge based on records and information received 

and nothing 

~ Deponent 

\ 

\·,!\UZ "NAGAf\ 
• lU'l~ 
,J 4 ---
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Reply in compliance to the order of Hon’ble National Green Tribunal, New 

Delhi on dated 07.02.2025 in Original Application No. 1225/2024 (I.A. No. 

82/2025) Amit Kumar Versus Union of India and Others 

 

BACKGROUND 

1.   In the original application, applicant Mr. Amit Kumar has alleged that 

M/s Kuber Traders, Village Bhatti Mazra, Khasra No.-110, Tehsil Unn, 

District Shamli is engaged in processing of and storage of Char, Pyrolysis 

oil and Furnace oil is causing severe environmental pollution and creating 

health hazards in the close proximity to the residential areas, school, 

temple and emitting pollutants including dangerous/hazardous gases 

without obtaining necessary environmental clearance and without 

obtaining Consent to operate or NOC from UPPCB.  

2.  It is also mention here that a grievance has been received to Regional 

Office, U.P. Pollution Control Board, Muzaffarnagar against the said 

industry through Uttar Pradesh Jansunwai Portal, the complainant has 

made allegation with respect to illegal operation of the Unit M/s Kuber 

Traders Village Bhatti Mazra, Khasra No.-110, Tehsil Unn, District 

Shamli involved in processing and storage of Char, Pyrolysis oil and 

Furnace oil without obtaining Consent to operate by UPPCB. Regional 

Office, UPPCB, Muzaffarnagar conducted inspection of said industry on 

17.08.2024. On the basis of the facts finding in the inspection of the said 

unit, it has been found that the unit has supplied Char, Pyrolysis Oil and 

Furnace Oil by heating process to the transporters. 01 nos. of oil fired 

close furnace has been found established in the unit for heating purpose 

of the oil. The unit is being found established and operating without 

obtaining No Objection Certificate and Consent to Operate under Water 

Annexure R5&6/2202
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(Prevention and Control of Pollution) Act, 1974  and Air (Prevention and 

Control of Pollution) Act, 1981. Notice has been served vide letter no. 

599/G-104/IGRS/Shamli/2024 dated 24.08.2024 directing the unit to shift 

outside the 500 meter periphery of the educational, religious institution, 

hospital and residential areas and apply for No Objection Certificate and 

Consent to Operate. 

The Hon’ble NGT has passed order dated 17.10.2024 and 07.02.2025 in 

O.A. No. 1225/2024 Amit Kumar Vs Union of India & Ors. The operative 

portion of the order is as under :- 

 

Order dated 17.10.2024 

 “…………The Applicant alleges that the Unit is operating without 

necessary environmental clearance and without obtaining consent to operate or 

NOC from UPPCB.  

6.  Issue notice to the respondents for filing their response/reply by way of 

affidavit before the Tribunal at least one week before the next date of 

hearing. Applicant is directed to serve the respondents and file affidavit 

of service at least one week before the next date of hearing. If any 

respondent directly files the reply without routing it through his 

advocate then the said respondent will remain virtually present to assist 

the Tribunal.   

  In compliance to the order passed by Hon'ble Tribunal, UPPCB has 

submit its action taken report. The facts of the report are as follows : 

i. In pursuance to the order passed by this Hon'ble Tribunal a Joint 

Inspection was carried out by the joint team of Sub Divisional Magistrate, 
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Tehsil-Unn, District-Shamli and the officials of UPPCB on 21.11.2024 to 

verify the allegations mentioned by the applicant.  

ii. During the Inspection, it was found that the unit is involved in storage of 

Pyrolysis oil and Furnace oil in MS tanks. Earlier the unit was also 

involved in melting process by a small furnace which was closed down 

by the District Administration. During present inspection, the same was 

again verified and the furnace was not in operational state.   

iii. The unit was found illegally operating near residential area without 

having valid Consent to Operate by UPPCB. 

iv. Unit has been established at a distance of about 250 mtr. from School and 

400 mtr. from the Habitation of village Mangalore. 

v. Due to the violations found by the joint team, the joint committee sealed 

the Electric feeder of Motor being used for filling of the product and Shut 

down the Operation of Unit. 

 

Further, Hon'ble National Green Tribunal order dated 07.02.2025 

"5. The applicant has filed I.A. No. 82/2025 by email dated 03.02.2025 

for issuance of directions to Respondent No. 5 & 6 for imposing 

environmental compensation and also ensuring cessation of operations at 

night time and demolition of the complex in question if deemed necessary as 

per law." 

7. Reply to I.A. No. 82/2025 be filed by the respondents no. 5 & 6 at 

least one week before the date of hearing fixed. 

10. List on 16.05.2025 for further consideration." 
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Status Report in compliance of the Hon'ble Tribunal order dated 

07.02.2025  

In compliance of the above order passed by Hon'ble Tribunal, a joint 

inspection of the unit M/s Kuber Traders, Khasra No.-110, Village Bhatti 

Majra, Tehsil-Unn, District-Shamli have been conducted by Regional Office, 

U.P. Pollution Control Board, Muzaffarnagar in presence of Revenue Officers, 

Tehsil Unn, District Shamli on dated 06.05.2025. During the inspection of the 

said unit, the unit was found not in operation. The seal is find fixed on the 

electrical panel of the electric motor. During the inspection, a DG Set of 

Capacity of 65 KVA without canopy and RECD found in the premises. The DG 

Set also been sealed by Regional Office, UPPCB, Muzaffarnagar.  

      

Due to the unit has been established and operated illegally without 

obtaining Air/Water consents from the State Board, Regional Office UP 

Pollution Control Board Muzaffarnagar have been recommended environmental 

compensation of Rs. 6,06,250/-  on the unit for total 97 violating days and 

recommended to issue a closure order under Section 31A of the Air (Prevention 

and Control of Pollution) Act 1981 as amended to the State Board Head Office, 

Lucknow for disconnection of Electricity of the unit and for ensuring cessation 

of the unit during the night time.     
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UPPCB, H.O. Lucknow has issued a closure order under Section 31A of 

the Air (Prevention and Control of Pollution) Act 1981 as amended against the 

unit vide letter no. H28164/C-3/Vayu-622/2025 dated 14.05.2025 with 

imposition of environmental compensation Rs. 6,06,250/- (Annexure-1). 

Further, a letter has been sent to Electricity Department Shamli for 

disconnection of Electricity Supply by UPPCB, Muaffarnagar vide letter no. 

163/OA No.-1225/Amit Kumar/Shamli/2025 dated 14.05.2025 (Annexure-2).  

The above report is submitted for your kind consideration please. 

               
     (Kunwar Santosh Kumar)   (Geetesh Chandra)  

          A.E.E.      Regional Officer   
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UTTAR PRADESH POLLUTION CONTROL BOARD 

8o yys6 2506 

"..5. The applicant has filed LA. No. 82/2025 by email dated 03.02.2025 for issuance of directions 
to Respondent No. 5 & 6 for imposing environmental compensation and also ensuring cessation of 
operations at night time and demolition of the complex in question if deemed necessary as per law... 

lovflo-12 1, fyf qug, )) R, HUi-226010 T.C12 v, Vibhuti Khand, Gomti Nagar, Lucknow-226010 

A info@uppcb.com 
c-mail: info@uppcb.com 

../-3AT 6/2025 
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2. 

AHRI HO 110, 14-4c0 HGRI, TEto-G, v46 Ho0 T P-50, N-1, R-250, S-0.5, LF-1 t 

1 

3 
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UTTAR PRADESH POLLUTION CONTROL BOARD 

../-3AT 6/2025 
8o yys6 2506 

"..5. The applicant has filed LA. No. 82/2025 by email dated 03.02.2025 for issuance of directions 
to Respondent No. 5 & 6 for imposing environmental compensation and also ensuring cessation of 
operations at night time and demolition of the complex in question if deemed necessary as per law... 

lovflo-12 1, fyf qug, )) R, HUi-226010 T.C12 v, Vibhuti Khand, Gomti Nagar, Lucknow-226010 

A info@uppcb.com 
c-mail: info@uppcb.com 
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AHRI HO 110, 14-4c0 HGRI, TEto-G, v46 Ho0 T P-50, N-1, R-250, S-0.5, LF-1 t 
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